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PRINCIPAL BENCH

1N THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELBI {7

0. A, No.403/96 Date of decision 701161695

MaA 2295,2296/96
Hon'ble Smt. Lakshmi Sugminathan, Member (3)
Hon'ble Shri K,Muthukumal, Membzr (A)

5h,5ursndra Narain Saxena

s/o Sh.Late R.M.Saxena,ly.Supdt.of
Police, 3Spacial Investigation Cell.ll
Block-3, CGO Complex, Lodi Road,

Ney Delhi-3
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(By Advocate Shri R.K.Kamal )
Vs,
Union of India through

1. Director, CBI Block-3, GBO Complsax,
Lodi Road, New Delhi-3 Resnondants

(None for the respondent )

2, Sh.S.K.Kashyap, Dy .Supdt.of Police,
Spacial Unit, 10/6, Jam Nagar House,
pkbar Road, Neu Jelhi-11

(None for the respondent)

0 RDER (ORAL)

(Hon'ble Smt,Lakshmi Suaminabhan, Membar (3J)

Learned counsel for the applicant submits that
he wishes to withdraw this O.A as the respondontsho¥e

granted all the reliefs claimed in this 0.7

I viey of -the above, 0A is dismigsed as githdoads,
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(K.Muthukumar) - (Smt.Lakshmi Suaminahﬁagf;r
Membar (A) : Member (3J)

Later Shri Manoj Chatterjee learned coungel fFoT
the Respondent 2 has been heard in MA 2295/96 when Shri -

q.K.Kamal,learned counsel for the applicant in 04 435/9@;.

uas prsasent,
LP

The main contention of Shri Chatterjoz is that
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Respondent No.%1 has takeqLdiFFerent stand in tho orisgingd
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reply filed in 0a 403/96 andAsecon: reply filed by thed,
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as also mentioned in the order dated 11th Ock.,1996{ 0 i
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We have carefully considered the matter, In vicuy
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of ths ?géijﬂga%if’ the order dismisgsing the 04 sz

uithdrauziuith liberty granted to respondent No.2 in 02
403/96 to agitate any grievance :hey may have by filing

a separabe application if so desires, in accordenca uith
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(K.Muthukumr) (Smt,Lakshmi Suaminathan)
Member (A) Member (3J)
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